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COUNCIL OF STATE,

Thur9ia ,̂ m{h Mwck, MSS.

The Gounoil mot in the Counoil Chamber of the Counofl HouMt at BliSTen 
of the Clock, the Honourable the President in the C9udr«

ALIGAJRH MUSLIM UNIVERSrTY (AMEINBMBNT) BILL.

Tfm  RoJiiOJjsuJELLB K h in  B ahadh a  M ian 8 m  FAZL-I-HUSAIN (Mwim- 
tioBi Health and Lands Member): Sir̂  I move that learn to kitrodaae : >

“  A Bill further to am^>ud the Aligarh Muslim UiuverBity Act, 1920, jfpr a. o«rtifl|ln 
jvtrpos© ** <

be grants. ^
Honourable Membecs will have seen from the statement of ob}^t^ aiiJd 

leaBcms attached to the Bill what has led to the present BIS being 
Under section 16 of the Act the appointment of a Pro-Vioe-Chajncelkyr is o b la ­
tory on the University. For some time past there hcts been a good cteal off 
difference of opinion in the University oirde as to whether two Vice-Chancel­
lors, one Viee-Chancelior and one Pi^Viee^Ghaaoellor, are really necessary, 
and then, in this case as in many others, financial considerations have aceeii  ̂
tuated the problem, with the result that a proposal was made that the post 
of Pro-Vioe-ChaAcellor be abolished aoid that steps be taken to give l^isla- 
tivc effect to it. On the other hand, some people thought that the ftsancidl 
stringency is not everlasting, we hope so anyhow, and there may be cases 
when a Vice-Chancellor witii academic qualifioations is not available, because 
under the Act a Vice-Chancellor is elected from amongst the members of the 
Court, and within the limited field of choice, it may be that a suitable man with 
requisite academic distinction and experience is not a/vailable, and the Ooiiiil 
may itself wish to appoint an officer to do the work of Pi^-Vioe-Oi»n^lK^ 
However, the opinion within the Court was fairly equally divided, and w«̂  
were thinking what we could do to meet the wishes of the Court m  a wh<^ 
and not only a section. If we refused to carry out the proposal, then we wouM 
be meeting the wishes of half the Court who want the position to remain as it 
is and refuse to act in accordance with the opinion of the other half who want 
to abolish the post. While, if we abolished the post by legislation, we would 
again be cojrying out the wish of only half the Court and the other half who 
want to retain the post would say we had acted wrongly. So we stmek upon 
this device of makmg the post discretionary with the Court and not eompul- 
sory, So I trust we have thus found a way of meeting the wishes of the Court 
as a whole. If at any time the Court feel that th ^  ought to have a Pro-Vice­
Chancellor, they can appomt one. If they feel they do not want one, they 
need not have him. T l^  is, Sir, the object of the Bill and our Legislative 
Department has struck upon the plan of achieving that object in a very simpto 
manner as set out in clause 2. Sir, I move.

The Motion was adopted.

The Honourabm Eha^ Bahadub MiaiN Sift FAZL-I-Ht7SAIN: Sir, 
I introduce the BQlv
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RESOLUTION RE ENLISTMENT OF THE SAYYID OOMMUNITy IN
THE INDIAN ARMY.

The Honousablb Baja GHAZANEAB ALI KHAN (West Punjab: 
Mohammadan): Sir, I beg to move the following Resolution :

“  That this Council re^jommends to the Governor General in Council 
. to direot HiB Escoellency the Commander-Jn-C hiei to issue instruct ic hr to the officers 

ooinmandiug Indian Teg^monts which recruit Muss&lmnns to remove the reetrictions 
whicli they have placed on the onlisrttnont of the S* yyid Conijnunity

Sir, at the very outset I wonld ask your permission to explain that my 
firiends on the right should not consider that there is any inconsistency in the 
Attitude which I am adopting towards this question of recruitment of Sayyids 
and the speech whioh I made yesterday. On principle I am not prejudiced 
against any paii)icular community or class in regard to enlistment in the army. 
It was only on practical grounds, and also considering the fact that the num­
ber of recruits enlisted every year is very limited, that I was opposed to trying 
the experiment of getting recruits from those communities whose capacity 
for sol^ring had not already been tried. But that is not the case with the 
6ayyid community about whioh I am moving this Resolution. The Saypd 
community is still in considerable numbers in the army and this restriction 
on their enlistment in the army is only of recent application. I am not aware 
of the reasons which led the Army Department to issue instructions from 
Army Headquarters to recruiting officers that they should not in future take 
Sayyids.

 ̂ Thb Honoubablb Mb . P. C. D. CHARI (Burma : General): How many 
Sayyids are there in the army now ?

The Honoubablb Raja GHAZANFAR ALI KHAN: The number of 
Sayyids in the army at present is, I believe, about 1,100: The number of 
Sa3r3rids in 1924 and 1928 was practically the same. I am not at present ask­
ing for any special favour to be shown to the Sayyid community. I am not 
oomplaining that their number in the army at present is very small and should 
be increased. I am simply bringing this before the House, that we should 
ask the Government to remove the restriction or disqualification which has 
been plaoed on this particular community. This question has been agitating 
the Mussalman community of the Punjab for the last many years. There 
are different local bodies which have passed unanimous resolutions that this 
restriction should be removed. Almost all the soldiers’ boards in the dis­
tricts have passed similar resolutions. The representatives of the Sayyid 
community tried to approach His Excellency the Commander-in-Chief in 1934 
when they asked his permission for a deputation of Sayjdds to wait upon His 
Excellency for the purpose and His Excellency’s Private Secretary wrote to 
them that the matter concerned the Adjutant General more than anybody 
else and that they should approach the Adjutant General. They then sub- 

itted a memorandum to the Adjutant General, which was signrf, amongst 
qthers, by the following persons :

Honourable Nawab Sir Sayyid Muhammad Mehr Shah, who is himself 
a Sayyid ; Khan Bahadur Nawab Chaudhri Fazal Ali, O.B.E., 
M.L.C.; Captain Sayyid Ghulam Jaffar, A.-D.-C.; Captain 

Sayyid Muhammad Shah ; Lieutenant Sayyid Ajaib Ali Snah <
, ( 5 7 4  )



Subedar-Major Sayyid Sardar Shah, Bahadur, O.B.I.; Subia- 
dar-Major Sa3ryid Hufisain Shah; Risaldar-Major Sayyid. Alam 
Shah ; Subadar^Major Sayyid ^ n g  Shah ; Bisaldar Muham­
mad Shah ; Risaldar Sayyid Ashraf Shah ; Subedar Sayyid 
Nawab Shah, Bahadur, O.B.I. ; Subedar Sayyid Alam Shall; 
Subedar Sayjad Muhammad Shah; Subedar Sayyid Alam 
Sher and Woordie-Major Sayyid Hamid Ali Shah, and so on.

Thb H o n o u h a b l i; M b . P. C. D. CHARI; Ib the HoiK>urable Member 
a Sayyid ?

Thb H onoubablb R aja GHAZANFAR ALI KHAN : I am not. There^ 
fore I hope my friend will at least give me credit for not advancing my oto  
personal interest, but I am just doing it in the interests of a community who 
by virtue of their loyal service to the Government during the Great War and 
on all critical occasions have really won credit all round. I am pleading for 
a community which is held in very high respect and esteem throughout the 
Muslim world. It is the Sayyid community which is to be found in almost 
every part of India. I do not think there is any other community am os^  
Mus^mans who are to be found in every comer of the country aa Sayyids. 
The Sayyid community, moreover, is considered as the greatest martial com­
munity amongst Mussalmans. They, being the direct descendants o f the 
Prophet, are descendants of the community which at a time was instrumental 
in conquering practically the whole world ; and therefore I am bringing to 
the notice of the Government that it is a source of great disappointment to 
all the Mussalmans of India that such a restriction should have been placed 
upon this community.

The H o n o u r a b l e  Sib PHIROZE SETHNA : Since when has this 
restriction been imposed ?

T h b  HoNOtJRABLE R aja GHAZANFAR ALI KHAN: The first time 
we came to know of this restriction was in 1924. I would rather say we came 
to know of it much later. The first time these instructions, as far as my in* 
formation goes, were issued by the Army Department in 19^ when in a con­
fidential circular to the Recruiting Officer, Rawalpindi, they said— ît Was not 
confidential because when a recruiting officer receives information that he ik 
not to enlist a particular community he cannot keep it confidential jfirom the 
members of the particular community.

T h b  H o n o u r a b l e  t h e  PRESIDENT: You need not dilate on that; 
it is unnecessary.

T h e  H o n o u r a b l e  R a ja  GHAZANFAR A l l  KHAN : T h is circular 
s a id :

“  Please note for future guidance that Sayvidfl should no longer be recruited und^r 
the heading of Punjabi MussalmunB for the lOt'h Baluch Hogimcnt” .

T h e  H o n o u r a b l e  M r . P. C. D. CHARI: On a point of order, Sir. I 
now imderstand that the Honourable Member’s object in moving this Resolu­
tion is the same as that of the Resolution moved yesterday by my fitiend

Sapru. The question of restriction of recruitment has been diiscusfled 
IB that other Resolution. This discusses only the restriction with reference 
to a particular community. I should like to have your ruling. Sir* whether

fil^tlSTMENT OF SAVYID C6MMtJt^ITY tN INDIAN ARMY. H6
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l  ib .  p. C, D. Ch«rL ] 
in mi»w <if ihe £aot that the other Reaolution whidi comprised this Resolu­
tion also was dispoaad of yesterday the Hcmourable Member is in order in 
mof îng this Resolution now ?

Tbx H0KOU&4BLB Raja GUAZANFAR ALI KHAN: May 1 submit, 
Sir,̂ — -

ThIb HoiroinUBLE th e  PRESIDENT : In the first instance the Honour­
able Member’s objection comes too late. He ought to have raised this objec­
tion when the Honourable Member moved his Motion. Secondly, I am dis- 
tittctiy of c^inion that this Resolution is not barred under Standing Order 
§0 ^y naiOD of the Resolution which was moved yesterday. Yesterday’s 
Resolutmi was in g^ieral terms. It referred to the recruitment to the Indian 
Axmy andaiad that recruitment should not be confined to certain classes only, 
b«t «hould be thrown open to all caates, creeds and communities, while t l^  
Bwolntioii is of a speciiic nature. The Sayyid community is not ineligible 
for reeruitment, but under certain alleged orders of the Army Department 
tlMe is a restriction imposed on their recruitment and this Resolution seeks 
to dispmBe with that restrictaon. Therefore it does not raise substantially 
the Bame question which W€ts raised in yesterday’s debate. I therefore allow 
tbe ResolutiQn to be moved.

Thjb Hqkou&abls Raja GHAZANFAR ALI KHAN : I thank you» 
Sir, for the ruliz^ you Jiave |;iv^ As you have already said. Sir, this is not 
ft question of including a community which is not already included in the list 
of martial races for enlistment to the army, but this really ooneems a conmm* 
nity which is already eligible, and I will just read an extract from a letter writ­
ten by the Adjutant General to the Presidei^ of the Punjab Soldiers* Board 
in 1929. He said :

** The are a aub-clASS of Punjahi and aa «ut.-h >are «Ugibl^ for en­
listment in tlie Army under the general Ueadini  ̂ol Tunjabi ‘ Mue®a I t is nct^*xo-
po9ed, therefore, to issue any general or special instructions gi\infl preferential treatment 

the matter of r»cniitment of Ponjubi Musp<iln'aii8

Therefore, Six, it appears to me that theie is some inconsistency Ju tiite 
attituik adopted by Army Headquarters in relation to this particular sul êoA. 
[Qke A^^utant General writes that there is no restriction. On the other hat^  
recruitiog officers have been writing to various Sayyids, subedar-major^, 
subedars, that they are not enlisting any Sayyids in the regiment. I have 
now in my possession and I liave seen letters written by at least a dojwn 
commanding officers of training battalions that they are not enlisting Sayyids 
in the regiments at present. 1  ̂view of this, and in view of the fact that even 
now there are 1,200 Sayyids in the army, this new discrepancy, for which 
I do not know who is responsible, and which has crept into Army Headquar­
ters of issuing instructions to the officers commanding not to enlist Sayyi^ 

more should be removed and 1 am sure the Government will see the justi­
fication of this demand and will remove this restriction.

Before I conclude. Sir, I may just say one sentence. As fax as I  have 
bem able to asoertain why this restriction was placed on the Sayyid «omjnu  ̂
^ty« it aeems it was due to the wroi^ imj^ssion which was create by 
wipe self-iiiterested persons in the minds of officers conmianding that the Sayyid 
xsononiuuty is looked upon with very great xespeot and reverence by the MwssJ.- 

a#id ,there£i^e even a aubedar-major w^o is a aon-Sayyid shsil h^v  ̂to

COUNCIL o r  STATS. { 1 4 t h  M a h c h  1 9 3 5 .



2WW8TMENT OF 8AYYID COMMirNITY IN INDIAN AHMY. 8 ^

call a Sayyid sepoy as Shakji, and that is why it is inadvisable to enlist Sajryids 
in the army. I am surprised, Sir, that such a flimsy plea should have carried 
so much weight with the Army Department. Therefore, I may assure them 
that they will be showing more regard for the Sayyid community if they allow 
them to come into the army and to earn their bread by honest means than by 
telling them that they are a respectable community and therefore it is bettet 
for them to starve than to enlist.

Th® H onourable  the  PRESIDENT : Resolution moved :

“  That this C6unr*l recommendR to the Governor General in Conncil to direct His 
Excellency the Commauder-in-Chief to issvDe inHtrtictions to the officers Qomm r̂ndrng 
Iftdian regiments which recruit MuSBalmans to remove th© restrictions uhich they have 
plm?od the cnlifltment the Sayyid oonxmunity

I will request Honourable Members to strictly confine themselves to tô  
day’s Resolution ajod in argument not to re&r to matters discussed yester* 
day.

T he  H onoueablb Mr. HOSSAUN IMAM (Bihar and Orissa: Muhamt- 
madan) : Mr. President, the Resolution which my Honourable colteagua, 
Raja Ghazanfar Ali Khan, has moved is distinct from the Resolution of yes­
terday’s in certain respects but there is no doubt about the fact that there i3 
an iimer similarity between the two. We are both aggrieved at the action of 
the Army Department and I welcome the re-aflSrmation, though it ia late. 
The complaint which is general about the recruitment of the army is that 
there is a distinct advantage for those who want to enter and have already 
relations in the army. What is called the braderi system is a great stumb­
ling block in the way of those whose relatives have not been in the army be­
fore. This is one reason, Sir, why, although restrictions for recruitment 
may have been issued for only certain battaUons and regiments, but beeaune 
of the fact that Sayyids have no braderis. Sayyids are not recruited intp 
other regiments, even if they take Musalmans ; they are not eligible 
cause of this system of giving preference to braderis. We know« Sir, thM 
even in the case of persons belonging to the same caste or community, if two 
persons apply of whom one has a relation in the army and the other iWt 
the one without a relation has no chance of being admitted. Thip system  ̂
which is reminiscent of the old days of autocracy, ought not to find a place im 
the present administration of the army. No doubt I do not wish that tbeie 
should be any bar to admission because of relationship. That would he pena­
lising those who have relations. But in making a compariscm between maja 
and man, that should not be regarded as an additional qualification. Let them 
have equal opportunities, and if this braderi system is abolished, the Say}ri4# 
will become automatically eligible for admission to all the oth^ regimLentci 
where specific orders of restriction have not been issued.

Then, Sir, coming to the great Sayyid community, the fact that t b ^  
are only 1,200 Sayyids in the army speaks for itself. The mover of the Re- 
«olution did not e^ghten us nor could I find from the papers of the Army 
Department what has been the number of Sayyids who have been admitted 
into the army.

The HoNotrBABLE Raja GHAZANF4JB» ALI ICHAN : Sir, may I gxT«?e 
this information to the Honourable Mmber because he asked for It ? 
number of Sayyids in the army in 1924 was 1,268, in 1928 it was 1.228, aim 
m 1934 it was 1,108.



T hb H onoxtbablb Mb . HOSSAIN IMAM ; That means that there has 
been no recruitment in recent years, as there has been a decrease in numbers. 
In this connection, Sir, I should like to draw His Excellency’s attention to the 
fiwt that the long term service we have in the army makes it necessary for 
os to have a bigger army than we should have if we had a shorter term system ; 
we oould with ease and with perfect security manage with a smaller number 
of men because we would have a better first line reserve and a more efiPective 
second reserve. As it is at the present moment, a man has to have 15 or 20 
years service and even if you stop recruitment for 12 years you will find that 
there are some persons in the army. It is only for this purpose that I have 
brought this question forward.

T hb H onourable  Mb. BIJAY KUMAR BASU (Bengal: Nominated 
Non-Official): Sir, if I desire to speak on this Resolution it is only for the 
purpose of getting some more information on the subject. I acknowledge 
that in this matter I am more or less an ignoramus. Sir, one thing that strikes 
me at the very outset is that, so far as the Muhammadan community is con­
cerned at least in India, there has never been any such thing as caste distinc­
tions. This Resolution, I am afraid, will bring into that homogeneous com- 
munitv, which has hitherto been an example to the other communities living 
in India, an element of discrimination. (An Honourable Member: “ It is 
the Commander-in-Chief who is doing it, not we *'.) As a matter of fact, I 
want that information. Is this Resolution meant to be a sort of caste dis­
tinction between the different sections of the homogeneous community of 
Mussalmans in India ? (An Honourable Member: “ No *\) We have been
told time and again, we have been told practically from all sides of the country, 
that we Hindus, owing to our caste system which we have had from time im­
memorial, have not b^n able to combine or to take any united action ; and 
in this respect we have been twitted by the Mussalman community who have 
pointed to their homogeneity with pride saying, We Mussalmans of this 
countiy are a homogeneous b ^ y  but you people have your caste distinctions 
I feel, Sir, that this Resolution at least presents to me the same caste distinctions 
that we have in the Hindu society of the country. I do know and I would 
like my friend to enlighten me on the point—but Sayyids, I understand, have 
been described by the Honourable mover as the direct descendants of the 
Prophet. Therefore, it is expected that that community will be the reposi­
tory of the ancient culture, of the ancient goodness, and the ancient know­
ledge of Islam. If that is so, their proper place, I should have thought, would 
be in schools and educational institutions where they could work for the ad­
vancement of learning and the propagation of Islamic culture, and not in the 
army where they woSd hardly have an opportunity of using their culture to 
the best advantage. As has been pointed out by the Deputy Leader of the 
Progressive Party, would you like to have your Pandits and your Shastris 
going into the army to fight battles ? I for one would not. Secondly, Sir, 
the Sayyid community in effect, I take it, come within the category of the 
bigger circle of Punjabi Mussalmans and are therefore eligible for recruitment 
ii;i the army as coming under the bigger heading* Therefore, as a 
8ub-oommunity of the Punjabi Mussalmans they have no place for recruitment. 
If I  am wrong, I hope His Excellency the Commander-in'Chief will correct 
me in his reply. But if they were enlisted in former years under the bigger 
heading of the Punjabi Mussalmans, supposing the army authorities found 
that the recruits were not good enough for the purpose, is there any wonder 
that they put a ban on the enlistment of such people ? If, as a class, it is 
found that this community is not suitable, is it any wonder that the autho­
rities would put a ban on it ? Of course, I do not know what the exact reason
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for thia ban waa, but I take it that when the authoritieB put a ban on a parti- 
oular community as a class, you can almost expect that they must have found 
•omething in that class which does not suit them. Whatever that may be— >

Thb Honoubablb Nawab Khwaja HABIBULLAH of Dacca (Bengal: 
Nominated Non*Offloial) : I suppose that applies to all others whom they 
have refused ?

The Honotjrablb Me . BIJAY KUMAR BASU: I daresay that it
applies to others whom they have refused. I heard the other day in the other 
House—I do not remember who said it—it may be the Army Secretary— 
that martial and non-martial races—they are merely the creations of politi* 
dans, and that the army has got nothing to do with the distinction between 
martial and non martial------

The HoNOimABLE Raja GHAZANFAR ALI KHAN : The words
“ martial and “  non-martial ** are a creation of politicians !

T h b  H onou bablb  Me. BIJAY KUMAR BASU : I do not understand 
why my friend is so anxious for a particular community of a handful of men- 
if I may say so, a small community of the Punjab {An Honourable Member : 
** No which may come and did come under the larger category of the 
Punjab Mussalmans before.

T hb  H onoutiable Me . MOHAMMAD YAMIN KHAN (United Provin­
ces : Nominated Non-Official) : Sir, I support the Resolution moved by my
Honourable friend Raja Ghazanfar Ali Khan. I think that this Resolution 
has got great force behind it. The Sayyid community of India have proved 
themselves very fit for military purposes. It was the Sayyid brothers, Abdulla 
and Hussain Ali Khan, of Bara, who came to be called later on in history as 
Kingmakers, The Sawids of Bara are famous in history for being the best 
fighters of that time. They used to fight in such good manner that the Sajryids 
of Bara were enlisted by the Moghul Emperors in their armies to a large extent, 
and whenever they found that there was a difficulty in war, the Sayjdds were 
put up to fight and the battle was always won. They made a great name in 
the past. Most of the Sayyids of Bara have been living in the Meerut division 
and I am personally acquainted with them. They are very good fighting 
people. They have got fine physique. They have got all the things which 
go to make them good soldiers. I do not know why a class which has made 
its name in the past from Bengal up to the Punjab should be banned ? Their 
armies fought under Prince Muazzam and his son Azim-ush-Shan after whom 
Patna is called Azimabad. Their army came up to the Punjab and fought 
and conquered at the time of Fumikhsiar. That is well known to historians. 
I think, Sir, a good case has been made out. If my Honourable friend Mr. 
Basu wants to know what the cause is—I do not know it myself—most pro­
bably it is the cause explained by my Honourable friend Raja Ghazanfar Ali 
Khan, that the Sayyid wants to be treated with great respect in the army. 
If a Sayyid wants to come in as a recruit and if he satisfies the officer that he 
will obey the commands and abide by the discipline of the army just like any 
other soldier, then there ought to be no restriction on him. If he wants to 
come in as Eomething higher, and if a Sayyid wants to imitate the ways of the 
Prahmaps, as a high community, then certainly he has to be shut up.
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Th»  Hokouiulbm Mb. P. C. D. OHLAlR I .. . .(Imwdibte)..........by
iAhti Minssalmanfi ?

Thie H onot7RA3LE Mb. HOSSAIN IMAM : With self-respect.

‘ T h s  HoHoinuBLB Mb . MOHAMMAD YAMIN KHAN: UijfortOT»4>«! 
in India, there was a caste which was superior to the other casteflk That mts 
the Brahman.

Thb H onottrablb Mb. P, C. D. CHARI : You do not admit the dis­
tinction of caste in the army ?

Thb Hono^ blb Mb . MOHAMMAD YAMIN KHAN: My fnend 
is taking a side issue.

T h e  H on gu ba  blb  th x  PRESIDENT : Do not answer hiin at all. Yon 
go on, please.

T he  H onoubablb  Mb . MOHAMMAD YAMIN KHAN: When th© 
8ayyids began to imitate the ways of the Brahmans, then this restriction cam© 
in. I remember, Sir, that when Aurangzob passed orders on the applica^on 
of his own second son, Ali Jah, when he asked for the Governorship of Gujeirat, 
he said, “  I am ready to give you the Governorship provided you forget that 
you are a Prince, and you work like other people I would therefiife iky 
that if any Saypd is found to be willing to work under the same conditions 
and in the same manner as others, there should be no restriction on them. 
At the present time, 1 suppose this is the feeling which is coming on. There 
axe very few Sayyids who would come into the army with an idea that they 
should command their own officers, or that they may be treated equally with 
officers. That is not the feeling now. This was the feeling some time ago, 
but now everybody is beginning to realise that if a Sayjrid 6pters into the 
axmy, he will abide by the discipline imposed on him as well as any oth^ 
person. I do not think, Sir, that if that be the case, there should be any restric* 
tion placed on him.

With these words, Sir, I support the Resolution.

His E x c e l l e n c y  t h e  COMMANDER-in.CHIEF : Sir, I am afraid 
that much of the eloquence of the Honourable mover and his supporters has 
been wasted on the somewhat vitiated atmosphere of this Chamber, because 
his main contention has no relation to facts. His main contention seems to 
be that there has been a definite plot in Army Headquarters to restrict the 
enlistment of this particular class he is speaking of for the day, the Sayyid 
caste of Punjabi Muhammadans. I tell him definitely that there has been 
no restriction whatever placed on their enlistment by Army Headquarters. 
He quoted letters which he says people in villages and recruiting officials have 
had from recruiting officers to say that they do not want any more, or so many, 
of this particular community. I have no responsibility for what those officers 
send out, because they are sending out the instructions of th ^  own command­
ing o&cers for whom they recruit and they have complete freedom in this 

The genereJ policy with regard to recruitment, as the Honourable 
mivrer knows quite well, is to prescribe the area in which Punjabi Mussalmans 
are recruited for any one particular unit, but to mak6 no restriction whatever
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as to the particular sub-classes which are to be reoniited in that atiea. Dis­
cretion m to the sub-clas9es which are recriiitediis left entirely in the hawis 
o£ oommanding officers whQ are empowered to decide whom they will and wh<m 
they will not aocept as recruits into thwr pŵ a unit .̂ The net result of that 
is that units, very naturally, select recruits in larger nutnb8ra from the s^ r 
classes that haye done them best in the past and have proved the most suitable 
sbit o f men for the neediS of their units. It follows therefore that every sub- 
dlias has an equal chance with any other to prove that it is the bast ot better 
than others and that the numbers enlisted from any one sub-class depends 
on how far that particular sub-class has proved itself to be desirable from the 
jk)int o f view 6f the unit concerned.

Havif̂ tf said that, I will quot3 the trjoe %ures with regard to this parti- 
c^ar sub-dass. On 1st Janiwy, 1928, there were 933 Sayyids serving in ti^ 
regular army. On 1st January, 1934, which is the latest date for which I 
have figures available, there were 813 serving in the r̂egular army. La tb«9e 
six years therefore there has been a drop of 120 on the 1928 figure$̂  But: if 
we take into consideration the Sayyids who are enlisted into the military police 
and Indian State Forces, with which I have nothing to do, as well as those 
ailiated in the regular army, the figures would be approximately, in 1934, 
1,268, in 1928, 1,228, and in 1934, 1,018, or a drop of 210 in the last six years. 
But jiving read those figures, I would point out that i^ere has been, a very 
large general reduction in the army, and owing to this reduction in strengths 
and other cau ses  there has been a  reductiop in the number of Punjabi JliCussal- 
mans in the army from 44,043 in. January, 1928 to 39,862 in January> IfliSA, 
or a drop of no leŝ  than 4,181 from the 1928 fiigures. With those figures bafore 
U3 , Sir, I claim tlxat the: representation of Sayyids in the army does not Oip]^r 
to have deteriorated, in COaiparison with any other class. I most there^je 
aak the Honourable Member, if he sees fit, to withdraw the Motion, with poe 
p ^ iso , that if he can sQui me any letter which has is3ued frô ja Army 
qnarters directly giving my ordars that this parfcicular class should ba rastriot- 
ed in their enli^meat,  ̂I  will apa that the pfioer who iisued it heairs from. mja.

HoNpijBABJLJa SAJtYBD MOSAMED PADSHAH Sahib BAaAPjrJt 
(Madras : Muhammadan): Sir, I feel that there is no necessity for ua naw to 
make out a. case for removal the bar. From what His Excellency the Com- 
i^ander-ia Ohief has said, ŵ  jSnd that tl̂ ere is no bar, and if Sayyids k ^  
out of the army in some places, it is b^^ause the matter is left to the disoretiow 
of commanding officers. It is not on the merits of the question that I wish 
to take part in the debate. It is merely to correct some misunderstandings 
^at spem .to exist in the mincU of some Honourable Members here who hay© 
taken part in the debat^

Tna -HoKoimiJMJft ofiB PBBSIDEfliT : Thttt migandffrghandiag has 
been cured byrHia Bxoeltonay tlue GooMttaBder-in-Ghiaf.

Tha Hoskhtbablb StAJYJQU) MOHAMfiD PADSHAH SahiB; BidUDB&): 
I wish to speak on what has been said about th« oafltei«ysirai< wnong MtmmA 
mans and on the statement that the Sayyid community claim res{wct from 
iothec sections of Muslims because thej are Sayyids. No Sayyid fftfnily makes 
thiBehum for, acoprdiug to our religion no de^^es to be h4:>|ipiired iMik«s 

proves h im s e lf  worthy of it by his character and conduct. Sk:̂  if people 
do show some regard to the Sayyid community it is not because the Sn ĵnds 
make it a point to extort this respect and hcwagja, but only because  ̂possfiUŝ  
»  v4«w otf the 6w>t that tha Sayyids ara descendants of th& Prophet, they ac»
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fSaiyod Mohamed Padshah Sahib Bahadur.]
oarefal to aee that their conduct is such that it docs not bring discredit on the 
family to which they belong. If therefore a Sayyid is respected for hi ̂  charac­
ter, that does not mean that he habitually demands that kind of respect from 
other people.

Now, Sir, as regards the caste system, my friend the Honourable Mr. 
Basu appeal^ to deliberately misunderstand the position. The complaint 
was that this caste system has been imposed on us by somebody else. Whe­
ther that is a fact or not is another matter. But the case made out by the 
Honourable Mover was that this caste system was one which was being intro­
duced into the Muslim community from which it has always been free, so 
that it is not the Mussalman who has to be blamed for it. So I feel that there 
was no justification for my Honourable friend Mr. Basu to think that the 
Mussalman community has also been infected with this disease. If he has 
any knowledge of the histroy of Islam he would know that there is no caste 
distinction at all among the Muslims.

T h b  H o n o u b a b l b  M b . BIJAY KUMAR BASU: Sir, on a point of 
personal explanation. I pleaded my ignorance at the beginning of my speech.

T h e  H o n o u r a b l e  th b  PRESIDENT: I th ink all th is is superfluous.

The Honoueablb Saiyed MOHAMED PADSHAH Sahib Bahauue : 
Just one word about the undesirability of Sayyids taking to the profession of 
arms. My Honourable friend appears to be labouring under the misappre­
hension that the profession of arms is one not suited to a noble or res^table 
man. In thinking this, he very conveniently ignores the very plain historical 
ftict that from the very beginning of man’s history the greatest nations have 
always regarded the profession of arms as being the noblest profession of all. 
For when a man becomcs a soldier it is not for the purpose of waging war, of 
carrying death and destruction to the peoples of other lands, but for the pur. 
pose of defending the hearths and homes of his own land, to resist tyranny 
and redress wrongs. Therefore this is a noble profession and has always been 
so regarded by all the great nations of the world. And the Sayyids took to 
this profession, and they distinguished themselves in the art of war as much 
aa they distinguished themselves in scientific and other fields. If any of my 
friends would like to know about the history------

The H o n o u b a b l b  t h e  PRESIDENT: There is no occasion to go into 
the history of the matter. The only question before us is whether Sayyids 
should be recruited or not. All this is superfluous.

The H o k o u b a b l e  Saived MOHAMBD PADSHAH Sahib BahAdub : 
My only purpose is to show that among ihe Sayyids there have been peoide 
who could wield the sword with the same ease and skill with which they wielded 
tiie pen. There have been among them men who were both warrioiB and 
«tatesmen  ̂warriors and scholars.

T h e  H o n o u b a b l e  L ietttenakt-Oo l o n e l  N a w a b  Sm MAHOMED 
AKBAB k h a n  (North-West Frontier Province : Nominated Non*Offlcial): 
I just wanted, Sir, to say a few words on this matter. To the best of my rê  
collection a similar point was put to the late Commander-in-Chief Sir WiUiam 
Sirdwoodin this House by Sayyid Mehr Shah in connection with the recruit  ̂
mttit of Sayyids, and to the best of my recollection Sir William BiMwood
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tried to answer that question in Urdu, and his words were that the command­
ing oflScers of several units had written reports against the Sayyids, that they 
could not be made into good soldiers, and that was why he could not enlist 
them. You see the wording of Sir William Birdwood’s reply here. Sayyid 
Mehr Shah put this question to him. Apart from whether they are good sol­
diers or not—that has got nothing to do with me and as a Muhammadan I 
have great respect and regard for them. It seems to me that the proper posi­
tion of a Sayyid is to teach the Muhammadan his religion. I do not know 
why the Sayyid insists on a military career ? His work is to preach as a mis­
sionary of Islam and see that Muhammadans stick to its principles.

The H onourable  the PRESIDENT: Order, order. The Honourable 
Member is raising controversial questions.

T he H onoxtrable L ieutbnant-Colonel N aw ab  Sib  MAHOMED 
AKBAR KHAN : This question was dealt with in this House and to the 
best of my recollection that reply was given. I know nothing about the sub­
sequent orders. As regards their merits or demerits as a military people, I 
do not want to ây anj^hing.

The H onourable Sir  PHIROZE SETHNA (Bombay: Non-Muham­
madan) : I do not want to make a speech, but I may be permitted to refer 
to a point made by His Excellency the Commander-in-Chief, I think he told 
the House that recruitment rests entirely with commanding officers and he 
asked the Honourable Mover if he could show any letter from Army Head­
quarters in regard to the exclusion of Sayyids------

T he H onourable the PRESIDENT: The Commander-in-Chief also 
added that there was no order from him to that effect.

T he H onourable Sir  PHIROZE SETHNA: Yes, Sir. May I know 
if the commanding officer has carte blanche in this matter ? Can not Army 
Headquarters interfere as the (Government of India do when they issue cir­
culars in regard to appointments?

H is E xoellenoy the COMMANDER-in-CHIEF : The commanding 
officer has carte blanche as regards sub-divisions only within the area allotted 
to him.

The Honourable Raja 6HAZANFAR ALI KHAN : Sir, I had no 
mind to make any long speech in reply. What I wanted to do was just to eat* 
press my thanks to His Exoellenoy the Commander-in-Chief for telling ud in 
very definite and clear terms that there is no restriction on the enlistment of 
Sayyids, and that was enough for my object. But unfortunately one or two 
Members have made certain remarks which are quite unnecessary and I feel, 
Sir, with your permission, I must reply to those remarks. As regards my 
Honourable friend Mr. Basu, I have nothing to tell him except this, that if ha 
atudieg Islamic history he will find that our Prophet was both a states*- 
man and a soldier, an orator and a learned person. He possessed all the 
qualifications. In almost all the battles the armies were commanded by him­
self. Therefore it is not that his descendants should confine themselves to 
literature and to offering prayers in the mosques. He is probably thinking of 
the Mullah, who more corresponds to the Brahmans than the Sayyids. M  
regards the remarks made by the great Colonel from the North-West Frontier 
Province, the fact that a man has just become a Colonel is not proof that
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Obaianfax AU Khan.] .
be ijan speak with authority about , all the oasteei and their fitness in war. T 
can assure you, Sir, that I have a large number of majors in my oonStitubnoy 
and it is not the first Colonel that 1 have come across, and they have all tola 
me that on the battle-fields in BJesopotan îa, Prance, and in otbet parts of the 
douiit^ they found the Sayyids were the brav^  soldiers------

Thb H onourable the PRESIDENT : ,No apology is needed at all.

Thb Honourablb Raja GHAZANFAR ALT KHAN : He has maligned 
the Bom  ̂iof the groat FieldUMarshal rad tbe most popular GommM¥i®r-in- 
Chief, His Excellency Sir William Birdwood* 1 Juiew, him tinoe he wa  ̂ ixi 
the Northern Command. The Colonel has not told us what was the question, 
he>faas Aot quoted the answer and J  am not prepared to accept «uoh an irres­
ponsible statement which the ^HoiKiiirable Member has made in this House 
that a certain question was pu?t bv Sayyid Mohr Shah and a certain reply wan 
given by the C^mander'^in-Chiei in Urdu, t can assure you, Sir, that if be 
will point out to me or to this House that officers commanding some xpgimentB 
have reported that Sayyids were bad soldiers, I will certainly accept what he 
s^s, birt not without his substantiating ̂ he sti^ment. Am I to understand 
t i ^  the Colonel knowB more than His Excellency the C/pmmander-in-CSiief 
about the.state of affairs in the army ? Here is a gentleman hailing £rom a 
part of the country where thero is no education, wheie the people are moat 
bi f̂ikwaid, .most illiterate, who thinks he knows than Hia Excellency
the Commander-in-Chief about the fitness of Sajyyids. Does he mean to s%y 
that in spite of those reports from officers commanding that Sayyids were not 
good BoddieroHisEju)eUen the CommandeiF-iii^Chief will,get up on the floor 
of this House and say that ̂ l e  are no reatiactions on thecexJistmenit of Say^ck ? 
I am surprised that some of the Honourable nominated Members, who have 

responsifoility and who eae not ^nswembto to their constituencies  ̂ make 
irmpoBKible statemieots.

T he  H onourable L ieu ten an t-Colonbl Nawab S ir  MAHOMSiD 
AKBAR KHAN : I say look up the debate and you will find Sir William 
Btrdwood answering Ihe qu ests . "

T he H owourable R aja  GHAZANFAR ALI KHAN : I hope my Honour­
able friend will not be angry with me when I tell him that even in his part of 
the oonntry SayyiiSft are )^ e d  upon with great vespeot, I heard a story 
tliat a Sayyid happened to go to a village in his part of the oountry. Itey  
pei^pB hiul never seen a Baj^d before. So they entertained him and îrere 
Tery kind tohim; He stayed there four^^ve or ton days and then for a ibonilh. 
H© wanted to go. WdH *•, they tiaid, “  this man is geing ; we -will ?be ds* 
prived of all tlie Messing which aecompai^ him but as he would not IMm, 
Ijiey decided to kUl him v they murdered hhn and buiHs a huge tomb oiver his 
Cbad body, so that they may worBhip*the 'tomb at least. Tbts is the kiwi dT 
reefiACt which the i^eople b^ongini? to my Honourable friend’s oountrj: kold 
for Sayyids, and il am sure idien they learii^that the great Oc ônel haa miade 
flv^h a speeoh t̂hey will fiot approve of it and thtsy will a *  him to show more 
fiespevt to this conmiuinifcy;

Well, Sir, I am very grateful to His Excoll^ncy tbe Commeiider in-Ohief. 
lJi0.ye<anJy ane;r^iiest to make. J entii^y agree wit^ him tlm it is not wise 
Ip^strict.the choice of tbe officers oomowading ing^tti^ tlie best youi^ men
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who come before them for recruitment, but at the same time if there is a general 
iD0lD|4aiBt, that for «ome reoAon or other, lAere is --a, ixa d e rtey  araoogdt ffhe 
officers commandiag to leave out diose 7 t>ong man vviio «re sotlicrwise eligible 
from one particular community or caate, I think it is the duty of the Army 
DepartmMit to draw th«r attention'to tiiis iacit. Noir, «be prooeedisgs of 
thisidebate I am mire ■wtH'foe printed in the pnm, but aa I^ n k  His Exo l̂lendy 
tiie Gommaader-inJCbief romaiked on auoiihBr oomnoit itbat timM nilitacy 
(xffioen do not read pspen and do not botho' aboM sodi tiiii^  I<««nder whe­
ther they will read that His Excellency the Commsiider-iB^ief has said 
that there is no restriction on the enlistment of Saj^ds and if His Excellency 
will devise some means by which these ofBoers commanding will know that 
His Excellency said that thei« ia n o  sucAi rnstcietion, t  win be ■quite satisfied.

Thk Honoctrabui thb PRESIDENT: You hare not informed the 
Goojiflil' wiwther you we going to pneas fiMolotioa ?

Thb HoNOtrBABLB Raja GHAZANFAR ALI KHAN: I am not goinS 
to press the Resolution. I will only request His Excellency to adopt some 
means by which this misunderstand^ may be removed. 1 ask the leave of 
the House to withdraw the Resolution.

The Resolution* was, by leave of the Council, withdrawn.
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BALLOT FOR THE ELECTION OF THREE NON-OFFICLAL MEMBERS 
TO THE STANDING COMMITTEE FOR ROADS. 

T h b  H onotjbable the PRESIDENT: Honourable Members will pro­
ceed to elect three Members to serve on the Standing Committee for Roads 
for 1935-36. 

(The ballot was then taken.)

BALLOT FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS 
TO THE STANDING ADVISORY COMMITTEE FOR THE INDIAN 
POSTS AND TELEGRAPHS DEPARTMENT. 

T hb H onoubablb thb  PRESIDENT; Order, order. Members will 
now proceed to elect two non-official Members to serve on the Standing Ad­
visory Committee for the Indian Posts and Telegraphs Department. 

(The ballot was then taken.) 

T h e  H onourable thb PRESIDENT : The result of these two elections 
will be announced later.

* Vide paCB <74̂  ante.



ELECTION OP TWO NON.OFFIGIAL MEMBERS TO THE STANDING 
00M2OTTEE FOR THE DEPARTMENT OB COMMERCE.

Thjb H okovb^biji th b  p r e s i d e n t  ^ I have to infocm tiie Hoaae 
that th« ficnburable Mr. Hossain Imam has since withdrawn his oandidâ  ̂
tan for election to tbe Standing Committee for the Department of Commero6. 
As there now remain tite foUoving two candidates for two V̂ aoancies I declare 
them to be duly rfeoted:

The Honourable Sir Phiroiu Sethoa  ̂ and j
The H<mQon^le Mr. Satyendra Chapdra Ghosh Maolik. .. . : . i

The Cotmoil then ad joomed Eleven of th» Clock mi McRtd»y, the Mth
March, 1936.
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